
ACT No. IV OF 1942. 

[PASSED BY THB INDIAN LEGISLATURB).] 
(Recelieed t h e  assent of t h e  Governor General o n  the  

2nd March, 1942.) 

An Act further to amend the Indian Medical 
Oouncil Act, 1933. 

XXVII of 
I REAS i t  is expedient further to amend the 

1938. WHE Indian Medical Council Act, 1933, to enable visitors 
to be appointed to attend a t  examinations held by medi- 
cal institutions in British India for the purpose of grant 
ing reoo,anized medical qualifications ; 

It is hereby onacted as follows :- 
1. This Act may be d e d  the Indian Medical Council s110rt title. 

(Amendment;) Act, 1942. 
2. After section 16 of the Indian Medical Council g;\;;;o;f 

XXV1l W88. Of Act, 1933 (hereinafter referred to as the said Act), the 1 6 ~  in A C ~  

following sectioii shall be insel%ed, namely :- XXVII 1033. of 

. " 16A. (1) The Council may app in t  such number visltqrsat 
examnatlons. of visitors as  it may deem requisite to attend 

a t  a,ny or all of the examinations held by medi- 
cal insnstituticsns in British India for the purpose 
of ganting reoogriized medical qudi6eatlons. 

(2) b y  person, whether he Is a member of the 
Clounoil or no%,- may be appointed as a visitor 
under thfs socti~n ; bub a person who is 
a,p-pohtod as an Inspector under seotion 16 for 
my examination shall not be appointad as a 
visitor for the same examination. 

(8)  Vidtor~  appointed under this section ahall not 
hkrfere  with the conduct of any examination, 
but they shall report; to  the President of the 
a ~ c i l  on tho  sufficiency of every examination 
which they abtend and on any other matters 
in regard to which the Clouncil may require 
them to report. 

(4) The report of a visitor shall be treated as oon- 
fidential unless in any parhicular case tho Preai- 
dent of the Council otherwise %ects." 

3. In sub-section ( I )  of section 17 of the said Act, Amendment 
sectlon 17 after the words " upon report by the Executive Com- ~ , t  xxvi~ or 

mittee " the words " or by a visitor appointed under 1033- 
section 16A " 8hdl be inserted. 

' 4. In  elause (g) of sub-secBio~l (I) of section 18 of the ,A ,z~%~nt  d 

said Act, for the word " inspectors " t;he words " inspec- A06 m i 1  
tors and visitors " shall be substituted. 1838. 
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